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The applicant was working as Senior Depot
Store keeper in P.OH section of No;thern Railway.
He was cCharge sheeted and enguiry proce=ded agsinst

him. Thereafter the disciplinary authority awa ded
punishment of reduction to lower rank in the time
scale in the grade of g 350-750 but later on reduction

Was reduced to one stage below for one year., The NG

applicant filed appeal to the additions} Controllex

Of Stores, Northern Railway but his ap)eal was

withheld and was not disposed of and that is why he

gpproached the Tribunal.

2 The applicant has challenged the proceedings

on varipus.grounds, .but it is not necessary to enter

into the same,

The appellate authority was compstent

to allow or dismiss or modify the punishment oxrder
but it had not applied its mind, This application is

allowed tothe extent that the regpondents are directegd

to decide the sppeal of the zpplicant within a period



4
of two months. The appellate authority is also directed
to give personal hearing tothe applicant, |

- 3. The application of the applicant is disposed

’ 4‘ ~ of as above, NO order as to costs.
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